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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

" AT HYDERABAD

' k%
oR. &y. 239 3)‘?\_
Q.A.No. _ _/99. Dt. of Decision: 29-06299._
1. M.,Srinu
2. S.Madhusudan Reddy «+ Applicants.
|
Vs
\
The Dy.Commissioner {(P&V),
Customs & Central Excise
Department, Govt.of India,
Hyderabhad-1. «+ Respondents.
Counsel for the applicants ¢t Mr.A.Radha Krishna
1
Counsel for the respondent tMr. B.N,Sharma,Sr.CGSC,

CCRAM: =

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.) ) |

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORALORDER (PER HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,))

-2
CRDER

Heard Mr.A,.Radhakrishna Rao, learned counsel for
the aprlicants and Mr.Baccob for Mr.B.N.Sharma, learned counsel
for the respondents.
2. The applicants are aspirant{ for the post of Sepoys
in Nalgonda District under the control of sole respondent. It
is stated that ke they’ase registered their namegin the
Empdoyment Exchange. The rquqnﬁent approached the employment
exchange by letter No.C/N11/31/16/98/Estt-1 dated 25-5-99 to
sponsor the names of the eligible and qualified candidates for
the above said post. It is stated that the names of the
applicants were not sponsored.
3. Hence,_re}ying on the judgement of the Apex Court
reported in 1996 (6) SCALE 676 (The Excise Superintendent,
Malkapatnam, Krishna District Vs. K.B.N,Viswveswara Rao & Others)
= W Aipadend
the applicants pray for a direction to consider their names
also for the above posts along with the sponsored candidates
of the employment exchange.
4. In view of the above submission, the respordents are
directed to ccnsider the namejof the applicants also along with
< Aperseocd T
the employment exchange candidates provided (1) They fulfil all
other conditions except their sponsorship by the employment
exchange (2) They submit their applications atleast a week

1ot
pbefore the start of the selection process either writtenAor

viva=-voce or both,

5. With the above direction the OA is disposed of at the
M M v
W (R. RANGARAJAN) ¥y
MEMBER(.JUDL.) MEMBER { ADMN.)

cb&éisz,,aafia : The 29th_June, 1999.
" TDpictated in the Cpen Court) ﬂ1
e

admisgion stage itself. No costs.
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